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IN THE CNTAL A .NIST(ALVE TP.IEJNAL 

J GIiAI A?PLICATION NO. 1000J200 2. 
itCk,s the 15th ay of ctoer, 2003. 

?nchana* Mallick. 	.... 	AH1int, 

f India &ters. 	,.... 	aesjonte-it. 

FOP. INSTlJCTIONS. 

	

1, 	whethec it be referreé te' the 
reprters 'r fl-it? 

	

2. 	WhetheL it De  ci rcui. at 	te all the 
1nche5 .-f the Citra1 Mministrative 
Tribunal r ntt, 

/C2S:- AI 2WM 
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.1 .' 
CETML ADMENIMU VE TftI$UNAL 

JTTA( 	CH: @UTAQ(•  

original. Alication N'.1000 f 2002 
Oattack, this the 1.5th day ^f ect. • 2003 

C 0 ft A Mg- 

THE HONOU MILE Mft. I.SOM, YIC-cHIftMAN, p 

••.. 

Panchann Mallick,aged about 29 years, 
S'n "f Late Natabar Mallick, 
At/P' :Kunj akrthi, 
Dist.Jagatsinghr. 	 S... 	A?pJ.icant. 

By legal praCtitinerg MIS. ft.K. Patnaik, . C. Puspalak, 
Av'Cate8, 

-Versus 

Uni-n ^f India represented thr#ugh the  
DireCt'r f P"Stal 
I hub an eswa r. 

Chief ?'stnaster Ge1era1,rissa c.rcl, 
Ihubaneswar. 

$upednt 	t of pnst effices. 
Oittack south DiViSin.Cant,.f1mt R''ai 

SUb-DiVj$i..flal Inspect,.r, 
Kujang Sub ivisj-n, 
At/P" sXujang, DiSt.Jagatsirlghpur• .•.. 

By legal ?ractitiners Mr.J.IçN.yak, Aditi-na1 Standing 
CUflSe1(cgtraj) 

.......S....... S... • •S•••..•••••••••• .••... S.. •S S 

(0ML) 
MR.I.N•  SOM, VICE-CHAIMAN1 

shri panchanan Mailick, by filing the present 

Criçinal Application under sectirn 19 rf the Aàmjnjstratiye 

Tribunals Act.1985 has prayed befrre this Tribunal frr a 

di rec ti n t' the Res "n ii d tg tt' Cfl Side r his cas e fr r 

app-'intmt under rehwiliatin assistance scheme within a 

stiptlated peri-dj 



'4 

2. 	The case f the Applicant,in brief, is that 

n the deathf his father as extra Departmental Delivery 

Agent,Kunjak'thi iranch p"st effice,he ws given 

app in tm& t as E. D. D. A. - 'n tnp" ra ry a r rang emen t b asi s 

in spells ^f 89 days frm time b' time. i. e frm 29. 2.2000 

t" 01.0.2001.6zt the death of his father,his mther 

was inf-'rmed by the esp.fld&t N". 4 t apply in the 

prescrioed frm seeking cmpassi"nate a,rintm1t,  as 

his father has died in harness while in service,leaving 

then in an indigent c'nditi-n.AccrdingL, his mether 

had submitted an applicati-n which was examined by the 

circle elaxaUn c'mmittee(in sh-rt 'CR 	but was 

rejected.Then the matter was or^ught Oef^re this 

tribunal in CA No. 21$/2002 and this Triounal by 

rder dated 24. 4.2002 had di. rected the Res&'fldents t 

re-cø'nsider the prayer f the Applicant fr 

cmpassi-'nate appin tmen t. FL'wever.y his ' rder dated 

07,0$.2002, the chief p"stmaster General,erissa circle, 

lh.ibaneswar reconsidered his case out rejected the same 

n the gr"uncl that the family was nt in financial 

distress.Aggrieved by this 'rder, the Applicant has 

appr"ached this Tribunal in the present rriginal 

AppliCation fr redressal. '-f his grievan:es. 

The Resp-fldents have ci.ntested this original 

AppliCatifl by filing crunter. 

I have heard Mr.R.K.Patnaik,Liearfled C-unsel 

appearing f"r the ApliCaflt and Mr.J.K.Nayak,I1eafled 

Additiflal Standing Cun5el, ak?pearing frr the Resj-fldent5 

and. perused the materials placed on rec'rd oef-re me, 



5. 	Resnd 61 tN,2 has fiaally rejected the 

aplicati.-n f'r appintmeht -'.f the applicant rfl 

c"mpassinate gr.-und relying .-n the judgment '-sf the 

h-nLle Apex Csurt ridered in the case -fUmesh Ku. 

Nagpal vrs. State f Harayana and 'thers(rerted in 

JT 14(3)sc 525) that the c'mpassi-'nate app-intment 

cannt be claimed as a matter f right,He has in his  Uma 
LWL Sam 	 .-rder br.-ught ut the relevant fact t sh-w that the 

ex-G1DA/EDDA having died -nly three years bef"re his 

rmal age f superannuoa leaving five s-ins wh were 

all married and are engagèdin cultivatn and daily 

lab-urers*  were n-t in indigent c-nditin requiring 

special help.Learned c-tinsel fr the Applicant submittd 

that admitting that there is fl- existing rights -f the 

Applicant t- demand C-'mpassi-flate ar'int;ment,but the 

fact remains thhe had oeen engaged as E3A ag'inst the 

same pst  ^n  the  death -f his fáthe f'-r -vei -'ne year 

and that the pst is still vacant, and Since ri- -'ne has 

been given app-intment in that pst, a directi-n oe issued 

t- the ReSv'rldents t- re..exarnine the matter afreeh.Learned 

C-un.el f-r the fte-ndents or^ught t- my n'Uce that 

five mre cases -f c-mpassi-'nate app-intment were pending 

in thifl divisia end, theref-re, the case -f the applicant 

will fl't be decided in is"lati'n. 

Having regid t- the facts and circumstances 

-f the case while it is admitted that the Applicant d"s 

n-t have any vested right t demand c-mpassi'nate app-intment 

11 as GDS, the fact that the p-st is lying vacant since 2001 

cCnnr't be lstsig't..f this Tribunul.I theref-re, direct 

Vo  



th id 4 s and when the Res fldt3 will take decisien 

t. fihl..up the p'st 'f GDSDA,Xwtjak'tha Iranch Pst 

(Pffice, they shuli als- c''flsi*er the app1icti.-n 

-f the Applicuint al-ng4th 'thers,evi if his name is 

n't r-'mmided by the pl-ynent ExChange.Wwever. 

they are at liberty t make selti-'n t-' the p-'st9  

acc-rdirzg t- the recruitmt rules prescri.)e f'r 

this p- st. 

7. 	 In the result, this Original Ap1ic'tjn 

is disj.'se -f as af-resai4.N c-'sts, 

x 
V10E-CHAIMkN 


